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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), Tamil Nadu)

To,
The Proprietor
LOGANATHAN
Rajanagaram,Kandapuram,R.K.Pettai, Pallipattu Taluk, Tiruvallur District  -
631303

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/TN/MIN/224104/2021 dated 11 Aug 2021. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC22B001TN113131
2. File No. 7317/2019
3. Project Type New
4. Category B2
5. Project/Activity including

Schedule No.
1(a) Mining of minerals

6. Name of Project G.S.LOGANATHAN, Rajanagaram
(Kandapuram) Village Rough stone
quarry

7. Name of Company/Organization LOGANATHAN
8. Location of Project Tamil Nadu
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 21/06/2022

(e-signed)
Thiru.Deepak S.Bilgi
Member Secretary

SEIAA - (Tamil Nadu)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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THIRU.DEEPAK S.BILGI, I.F.S..
MEMBER SECRtrTARY

STATE LEVEL ENVIRONMENT IMPACT
ASStrSSMENT AUTHORITY - TAMIL NADU

3rd Floor, Panagal Maaligai,
No.l, Jccris Road, Saidapet,

Chennai- I5.
Phone No. 044-24359973

Fax No. 044-24359975

E,NVIRONMENTAL CLEARANCE
Lr. No.SEIAA-TN/F.No.7317/EC.No:5099/2022, datedr 17.06.2022

Sir/Madam.
Subi SEIAA-TN Proposed Rough Slone Quarry lease area over aD extent an extent

of 1.00.0Ha located at S.F.\o.l,l5(Pafi), Rajanagaram (Kandapuram) Villagc,

Pallipattu Taluk, Tiruvallur District, Tamil Nadu by Thiru.G.S.Loganathan

under Category "B2" of ltem 1(a) "Mining of Minerals Projects" of the

Schedule to the EIA Notification. 2006 issue of Environmental Clearance

Rcgarding.

Ref : 1. Onlire Proposal No.SIA/TN/MIN / 128938/2019, dated: 02. 12.20 I 9

2. Your Application for Environmetrtal Clearance datedr 09.12.2019.

3. Minutes ofthe 169'h SEAC mecting held on 07.08.2020.

4. Minures ofthe 399'' SEIAA meeting held or 24.09.2020.

5. Minules of the 186'hSEAC meeting heldon 2l.l 1.2020.

6. Minutes ofthe 417"'SEIAA mceting held on 0,1.0 L2022, 05.0 L2022 &
06.01.2022.

7. Proponent Revised Online Proposal No. SWTNMIN/224104/2021 d^tedl

11.08.2021.

8. Proponent revised Application for Environmental Cl¤annce daled:

l'7 .09.2021 .

9. MiDutes ofthe 244o SEAC meeting held on 09.02.2O22.

I 0. Minutes of the 276rh S EAC meeting hel d on 2I .05 .2022.

11. Minutes ofthe 521"'SEIAA meeting held on 17.06.2022.

MEMBE
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Details of Mitror Mitreral Activitv:- '
This has reference to your application 7th & gih cited. The proposal is for obtaining

Environmeltal Clearance for mining / quarrying of minor minerals based on the particulars
fumished in your application as shown below.

s.N Particulrrs Details furnished
l. Name ofthe Owner/Firm Thiru. G.S. l,oganathan

S/o. Thiru. P. Srinivasan

631 303
2. Rough Rough stone

3. S.F No. Of thc quarry site with ar

up
145 (Part)

4. Village in which situated

5.

6. Dlslflct tn whtch sifualed

'7. Lxrenl ofquarry (in ha.)

8. Latitude l'19.95"N
,12.98"E

9. fopo Sheer No. 57 - O/8
10. fype of mrning Opencast Manual Uinini Non-

explosive techniques such as feather

and wedge as recommended by
SEAC)

ll. Period of quanying proposed 5 years

t2. Production (Quantity in mr) 71068m'ofRough stone
13. Depth of quarrying 32m from hill top
t4. Depth ofwater table 20m bgl
15. Man Power requirement per day: l0 Nos.

SEIAA-TN

7fr'J"t**-

RaJanagaram (Kandapuram)

Taluk in which situated Pallipattu

Tiruvallur

1.00.oHa

EC Identification No. - EC22B001TN113131     File No. - 7317/2019    Date of Issue EC - 21/06/2022        Page 3 of 31
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'16. Source of Water Requirement Water canes

11. Water requireme[t:

l. Drinking & domestic puposes (in
KLD)

2. Dust suppression , Green Belt &Wet
Drilling (in KID)

4.OKLD

I.3 KLD

2,'7KLD

18. Power requirement TNEB

19. Whether any habitation within 300m

distance

No

20. Precise area communication approved by

Assistant Director (i/c), with date

Na.Ka.No.8 1/2018/Kanimam-2, dated

24.04.2018

21,. Mining Plan approved by Assistant Director

(i/c), Directomte of Geology and Mining

with date

Rc.No.81/201 8/G&M-2 dated

29.07.2021

22. Assistaot Director (i/c), Department of
Ceology and M inrng 500m cluster lener

Rc.No.8l/2018/G&M-2 dated

29.0'1 .2021

23. VAO certificate regarding 300m radius

cluster

Letet 25 .01 .2021

24. Proiect Cost (excluding EMP cost) Rs.64.15 Lakhs

25. EMP cost Rs.3.90 Lakis

26. CER cost Rs. 2 lakhs As per SEAC Minutes

Developing Library Facilities to

Govemment High school,

Raianagaram Village.

Planting of hees in and around the

school

2',7. Validitv:
This Environmental Clearance is granted for the production in 71068m3 of
Rough stone for the period of 5 Years from the date of execution of the mining

lease and ultimate depth of mining upto 32m from hill top,

SEIAA-TNEC Identification No. - EC22B001TN113131     File No. - 7317/2019    Date of Issue EC - 21/06/2022        Page 4 of 31
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Afiidavit
The Propooent has fimished affidavit (dated: l7l0gt2l2l) in fifty Rupees sramp paper
attested by the Notary stating that

I, Thiru. G.S. Loganathan, S/o. Thiru. p. Srinivasan, Rajanagamm, Kandapuram, R.K.
Pettai Post, Tiruvallur District - 631 303, Tamil Nadu State, Solemnly declare and sincerely
allirm that,

I have applied for gefting prior Environment clearance in SEIAA, Tamil Nadu for quary
lease for Rough Stone euarry lease area over an extent an extent of l.0o.oHa located at
s F.No.l45 (P), Rajanagaram (Kandapuram) vilrage, palipattu Taluk, Tiruva ur District.
Tamil Nadu.

We hereby affirm that we will not do blasting operation in the proposed quarry.
l. I swear to state and confirm that within l0km area of the quarry site, I have applied

for Environment Clearance none of the follorving is situated as per the General
Conditions of EIA notification, 2006.

a. Prctected areas notified under the wild life (protection) Act, 1972
b cdticalry polluted areas as notified by the cpcB constitured under water

(Prevention and Cortrol of pollution) Act, 1974.
c. Eco-Sensitive areas identified by the Forest Dept/ State Govt.
d. lnternational boundary within the l0km radius from the proposed site.

2. I will complete the following Co.porate Environment Responsibility (CER) activities
before commencement ofthe quarrying activities in addition to CSR and EMp.

Cf,R Activity

Total
Project
Cost(Rs.)

Lakhs

CER Cost 2.0%
of project cost
(Rs. Lakhs

usvErop santBry tacrllhes to Govemment High
School, Rajanagaram (Kanbdapuram) Village.

Total Cost Allocation

64.35 1.28'7

64.35 t.287
3.

Proposed Quarries:
Name of the Owner Village & S.F.Nos

=*6t't""-SECRITARYMEMBER
SEIAA-TN

S.No Extent Lease

Status
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I G.S.Loganathan Rajanagaram (Kandapuram)

Village & S.F.Nos. 145(P)

1.00.0 proposed

Total 1.00.0

Existing Quarries:

Abandoned or

Thcrc wrll not be any

[eafty my quarry si

no enroute /
due to quarrying

activities.

5. There are no habitations/villages radius from the periphery ofmy
quarry.

I swear that afforestation will be carried out during the course of quarrying operation

and maintained.

The required insurance will be taken in the name of the labourers workiog in my

proposed quarry.

The existing rcads ftom the main road to the quarry is in good condition and the same

will be maintained and utilized for transportation ofmineral.

lges located within l00m
c,\*

7.

8.

tlw-
SECRETARY

S.No Name of the

Owner

Village & S.F.Nos Extent (in
Hects)

Lease Status

I P.Subramani Arrmaryarkuppam Village
& SF.No.263i 1 (P)

1.00.0 03.01.2020 ro

02.01.2030

Total Extent r.00.0

s.
No

Name of the Owner Village & S.F.\os Extent
(in
Hects)

Classification of
land

I P.Subramad Ammaiyarkuppam Village
& SF.No.26311 (P)

2.69.0 02.01 .2003 to

01.01.2008

P.Subramani (kandapuram) Village &
S.F.Nos. 146(P)

0.42.5 21.06.2001 to

20.06.20t2

Total 2.69.0

e,,/ 
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9. I will not engage any child labour in our quarry site and I aware that engaging child

labour is punishable under the law.

l0.All types of safety / protective equipment will be provided to all the labourers

working in my quarry.

11.No permanent sfuctur¤s, temples etc., are located wilhin 500m radius from the

periphery of our quarry.

12. The quarrying activity has not yet commenced and it will be carried out only afier

obtaining Environmental Clearance.

Details of500M radius Proposed ouarrv:
The Project Proponent has submitted a copy of the lefter obtained from the Assistant

Directo(i/c), Depatment of Geology & Mining, Tiruvallur District in his letter

Rc.No.8l/2018/G&M-2 dated 29.0'7.2021 has stated that the details of other quanies

(Proposed / Existing / Abandoned Quanies) within a radius 500m from the boundary of the

proposed quarry site as follows:
i. Details of Eristing Mines / Quarries

ii. Details ofAbandoned / Expired Ouarries:

Sl.No Name of the lease Villaec & Taluk S.F.Nos Extent Name

of the

Mineral

Rcmarks

I Thiru. P. Supammani,

S/o.Periyasamy,

kandapuram village,

R.K.Pet Taluk,

Timvallur District

Ammaiyarkuppam

Village, R.K.Pet

Taluk

263/t(P) L00.0 Rough

Stone

Lease

period

03.01.2020

to

02.01.2030

SI,NO Name ofthe lease Village & Taluk S.F.Nos Extent Name

of the

Mineral

Remarks

1 Thiru. P. Suparamani,

S/o.Periyasamy,

kandapuram village,

ArDmaiyarkuppam

Village, R.K.Pet

Taluk

263/t(P) 2.69.0 Rough

Stone

(Expired

quarry)

02.01.2003

4d,t**-
s6cnnranv
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R.K.Pct Taluk,

Tiruvallur Districl

to

01.01.2003

2 Thiru.P.Suparamani,

S/o.Periyasamy,

kandapuram village,

R.K.Pet Taluk,

Tiruvallur District

Kandapuram

Village, R.K.Pet

Taluk

146/(P) 0.42.5 (Expired

quany)

2t.06.200't

to
20.06.2012

iii) Details of Proposed Mine / Ouarries

s1.

No

Name ofthe Iease Village &
Taluk

S.F.N

os

Extent Name of
the

Mineml

Remarks

I Thinl. G.S. Loganathan

S/o. Thiru. P. Srinivasan

Rajanagaram, Kandapuram

R.K. Pettai Post

Tiruvallur District - 631 303

Rajanagaram,

Kandapuram

village,

R.K. Pettai

Post Taluk

145

(P)

r.00.0 Rough

Stone

Appr.isal bv SEAC:-
Proposed Rough Stone Quarry lease area over an extent an extent of 1.00.0 Ha located

at S.F.No. 145 (P), Rajaragaram (Kandrpuram)Village, Pallipattu Taluk, Tiruvallur
District, Tamil Nadu by Thiru.G.S.Loganathan - For Environmental Cleararce.

(SIAJTNMIN/22410412021 dated: 021 l2l20l9)
The proposal was placed for appraisal in this 276'h meeting of SEAC held on

21.5.2022. The details of the project fumished by the proponenl are given in the

website (parivesh. nic.in).

The SEAC noted the following:
L The project proponent, Thiru. G.S.Loganathan has applied for Environmental

Clearance for the proposed Rough Stone Quarry lease area over an extent an extent

of 1.00.0 Ha located at S.F.No.l45(P), Rajanagaram (Kandapuram)Vitlage,

Pallipattu Taluk, Tiruvallur District, Tamil Nadu.

SEI,d4.-TN

I4lru--MEMBIR SECRETARY
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2. The projecractivity is covered under Category,,B2,, ofltem 1 (a) ..Mining of Minerals
Projects" of the Schedule to the EIA Notification,2006.

3. From the Google map, it has been observed that a shed not belonging to the owner is
situated at a distance of92.4 m from the lease boundary ofthe proposed quarry.

Earlier, this proposal was already placed in the 169d SEAC Meeting held on
0'7.O8.2O2O & 244s meeting of SEAC held on 0g.O2.2O22. The project proponenr gave
detailed presentation.

Based on the presentation made by the proponent and the documents fumished,
SEAC roted that habitation is located at 150 m to the Eoposed project site. Further, it
was reported from the SEIAA offtce.,No legal issues. It is a poramboke land,,. However,
the Hon'ble NGT, Principal bench, New Delhi in O.A.No.304/2019 order dated
2l .O'7 .2020 st,.ted, the foltowing:
"3. Accordingly, the CPCB has filed its report on 09.07.2020 concluding as follows:
6.0 Conclusion:

In view of available information, following minimum distance criteria may be
considered for permitting stone quarry by SpCBs:

Mining Type Minimum

distance

Locations

When Blasting is not
involved

100 m ResidentiaVpublic buildings,

inhabited sites location to be

considered by States

B, When Blasting is

involved
200 m

** Note: The regulations for dange. z@e General of
Mines Safety also have to be complied compulsorily and necessary measures should be
taken to minimize the impact on envircnment.

However, ifany state is already having stringent criteria than the above for minor
minerals mining (i.e. more prescribed distances than the above), the same shall be
applicable.

4. In the view ofthe above, the said criteria be followed throughout India.
The CPCB may monitor compliance. A copy of this order be sent to the CPCB and all
the state PCBS/PCCS by email for compliance.,,

r-4dJ*'-
MEMBER{ECI'f,TARY

$zsrIu-rN
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' After detailed deliberation, the SEAC decided to get necessary clarification from

the SEIAA about the above points. After getting the clarification from SEIAA, the

subject shall be placed before SEAC for appraisal. Further, necessary instruction shall be

issued to the SEIAA office about the above said order.

The proposal was placed in the 399th Authority meeting held 24.09.2020. After detailed

discussions, the Authodty decided to follow the Rule 36 (l-A) of Tamil Nadu Minor
Mineral Concession Rules, 1959 as amended as which states as follows,

(a)"No lease shall be granted for quarrying stone within 300m from any habitated

site"
(iii) "lnhabited site mean a village site or town site or house site or layout approved by a

local body or town or country or metropolitan planning authority where the said Body or

Authodty is located under a state and empowercd to approve such an area as a house site

or layout area"

SEAC shall follow the aforesaid for processing offiles relating to minor minerals. MS-
SEIAA shall communicate the above decision to SEAC as requested.

Based on the above decision of Authority, the proposal was again discussed in the l86th
SEAC meeting held on 2l.l1.2020. The SEAC has noted as follows,

1. It was found that habitations were located withh l50m of the proposed project

site.

2. The location of the habitations around this proposed quarry was verified by SEAC

today, on the Google Map.

3. lt was found that there was a village approximately 150 m ofthe proposed quarry

site. Also re-examining the VAO certificate for this proposal, the VAO certificate

is based on enquiry, but not on actual site visit.

Hence, considering Google map as auihenticate, as per SEIAA direction irr its

399th meeting held on 24.O9.2O20, mentioned above, the proposal is not
recommended

The proposal was placed in the 4176 Authority meeting held on 04.01.2021, 05.Ol.2o2l
& 06.0I.2022. The Authority discussed in detail and noted that the SEAC in its 186th

meeting held on 10.10.2020 has recommended as follows,

il-ltb",*-
R F]I'A R Y
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"It was found that habitations were located within l50m of the proposed projeci
site. The location of the habitations around this proposed quarry was verified by
SEAC today, on the Coogle Map. It was found thar there was a village
approximately 150 m of the proposed quarry site. Also re-examining the VAO
certificate for this proposal, the VAO certificate is based on enquiry, but not on
actual site visit. Hence, considering Google map as authenticate, as per SEIAA
direction in its 3991h meeting held on 24.09.2020, mentioned above, the proposal
is not recommended"

In view of the above, the Authority decided to reject the proposal for the reason as

recommended by SEAC subject to condition that any appeal against this decision shall
be made with the Hon'ble NGT, if preferred within a period of 30 days as prescribed
under section l6 ofthe NGT Act,20l0.

Hence the project proponent has approached the NGT appeal No.51 of202l(SZ) dated
13.07.2021 and prepared modified the Mining plan without involving blasting operation
tojustit/ the direction ofNGT order and got approval from Dept. ofGeology & Mining.

The proposal was now placed for appraisal in this 244'h meeting of SEAC held on
09.02.2022.

After examining the documents & Eoject proposals fumished by the project
proponent and based on the presentations & detailed deliberations, SEAC observed that
the modified mining plan was not revised in terms of production, Hence SEAC have
decided to ask the Proponent to justiry the similar level ofproduction as indicated in both
approved Mining Plan involving Drilling & Blasting and Modified Mining plan
involving Hydraulic Rock Breakers (without blasting) for the breakage & production of
adequate material for excavatior/production.

Since it has been noted from the Google map that a shed not belonging to the
owner is situated at a distance of92.4 m from the lease boundary ofthe proposed quarry,
the SEAC also decided to make an on- site - spot inspection to assess the status of the
site by the sub-committee constituted by the SEAC.

On receipt of the Inspection report from sub-committee, SEAC would further
deliberate on this project and decide the further course of action. Hence the SEAC has
decided to defer the proposal.

A-*IJ's'-
MBER SECRETARY

W 
SEIAA.TN

ME
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' A subcommittee comprising the Thiru. D. VELAZHAGAN, Member SEAC TN
& Dr. P. BALAMADESWARAN, Member SEAC - TN was constituted by SEAC to
inspect and study the held condition in the proposal seeking the grant of Environmental
Clealance for the proposed rough stone qtatry on 22.04.2022 (Monday) vide Lr. No.

SEAC-TN/SiIe lrspection/2o22 dated 03.03.2022, jointly with the Asst Director of
Geology and Mining, Tiruvallur District.
OBSERVATIONS OF THE SUB.COMMITTEE

. This is a proposed quarry and applied for fresh lease. There werc manual quarrying

operations observed in the quarry rs located on a hill slope adjacent to the fresh lease

during the visit. lt is noted that a goup of 10-12 houses arc located at a distance of92
m fiom the northem side boundary ofthe ftesh lease where the quarry is proposed.

o There is also a concrete-built sfucture house situated at a distance of 60 m from the

boundary ofthe proposed site on the eastem side and it was constructed only after the

application for gmnt of Environmental Clearance has been filed for the proposed

quarry in the fresh lease.

. The proprietor ofthe house - Thiru. Subramanian, who lives in the sarne house, is also

the owner of a rough stone quarry being operated manually adjacent to the above

fresh lease where the quarry is proposed by Thiru. G.S. Loganathan.

. It has been leamed that a goup of 8 to 12 persons belonging to Thiru. Subramanian

family has been involved in breaking of the rough stone blocks without adopting any

heavy blasting operations by carrying out 'feather and wedge' method to reduce large

masses ofstone to smaller size.

. lt has been observed in the aforesaid operating quarry that a row of shallow holes of
32-34 fifi diameter is made along the line with the help of a compressor-operated

jack hammer drill, where a break is desired, with the spacing of 15-20 cm apart.

Then, the feathers consist of two iron strips flat on one side for contact with the

wedge and curved on the other to fit the wall of the drill hote (as shown in the

photographs giver ir the Annexure). They are placed in the hole and the plug (a steel

wedge) is placed between them. They are being sledged lightly in succession until a
fracture appears. Wherever possible, such fractures are made parallel with the rift of
the stone.

{--'fl't'n"-'
MEMBER SECRETARY
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ln addition to the above mentioned, there are other techniques that, with more or less

success, are sometimes used in this rough stone quarrying is that a high temperature

jet flame applied for making channels in the surface ofthe chamockite rock This high

temperature makes quartz-grains expand, with pulverization ofthe rock as a result' It

effectively works properly for quartz rich rocks. The use of this method is declining,

especially since it is extremely dusty and because it is difficult to do other work in the

quarry during channelling.

During the above process, it was informed that a day production of 30 to 34 cbm

rough stone comprises ofthe small blocks and large pillar stones are only produced in

6-hour duration spread over the day time with adequate rcst intervals for the

workmen.

It was also loted that the weathered top layer covering the massive rough stone has

been used for construction of safety berms Ounds) along the boundary of the quarry

Here, the proprietor of the house - Thiru. Subramanian, who has welcomed the

Eoposed quarry ofThiru G.S. Loganathan as the manual t)?e miling operations with

minimal daily production will not affect the surrounding environment and given his

consent for the commencement of quarrying operations.

No Green belt has been raised and no fencing was installed on the southem side ofthe

operating quarry.

It is also leamed from Thiru. V. Saravanan, SubJnspector of Surveying and Thiru, P'

Anbazhagan, Village Administrative officer (vAO) that no habitats were existing at

the time when lease was granted to Thiru. G.S. Loganathan in 2019'

Further, a length of 10-15 m has been left at the northem side of the quarry lease to

facilitate a mioimum distance of l0O m ftom the existing house not belonging to the

owner as required under the NGT order and the same will be used for greenbelt

development.

It was also informed that the proponent - Thiru. G.S. Loganathan, who is also

cunently the Panchayat President of the Ra.janagaram (Kandapuam) Village,

providing the necessary support for developing the infrastructure facilities in the

village.

rt- ,;ffi,t'*
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RECOMMENDATIONS OT T
L The Fencing shall be installed around the boundary of the proposed quarry, as per rule

36(4) ofTamil Nadu Minor Mineral Concession Rules, 1959.

2. The Greenbelt may be raised covering a width of 10 m all around the quarry site.
3. The Subcommittee has asked the proponent to submit the following documents to

consider the gmnt ofEnvironmental Clearance for the aforesaid quarry:

i. A copy of the letter from the Village Administrative Officer that there is no
inhabited sites arc located within a radius of 300 m 1lom the proposed quarry
site to satisfy the provisions of the Rule 36 (l) & (l-A) of the Tamil Nadu
Minor Mineral Concession Rules, 1959 at the time of grant of lease.

ii. A copy ofthe letter obtained from the proprietor ofthe house - Thiru.
P. Subramani a concrete-built structure house situated at a di$ance of60 m on
the eastem side of the proposed site stating that it was constructed only aft¤r
the application for gmnt of Environmental Clearance has be¤n filed for the
proposed quarry in the fresh lease and no objections for the proposed quarry
site

The SEAC sub-committee have recommended that in view ofprotecting the structures

ofthe above houses in the nearest village, (i) the quarrying operations shall be concentmted
only in the southem and lower side of the existing lease more than at a distance of 100 m
leaving adequate safety barrier fiom [earest house located in the village; (ii) the non-
explosive technique such as feather and wedge shall be exclusively adopted for the quarrying
the blocks of rough stone rock.

Hence, the sub-committee opines the proposal for the grant of Envircnmental
Clearance for proposed Rough Stone quarry lease over an extent of 1.00.0 ha in S.F.No. 145

(P) at Rajanagaram (Kandapuram) Village, Pallipattu Taluk, Tiruvallur District, Tamil Nadu
may be considercd as it involved manual mode ofquarrying the rock sto[es without adopting
the blasting operation.

This proposal has again been placed in 2766 SEAC meeting held on 21.5.2022, based

on the sub committee's repon SEAC decided to SEAC decided to recommend the proposal

SECRETARY
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2.

for the gratrt of Environmental Clearance subject to the following specific conditions' in '

addition to normal conditions stipulated by MOEF &CC'

1.

3.

4.

6.

The quarying operations shall be concenftated only in the southem and lower side of

the existing lease morc than at a distance of 100 m leaving adequate safety barrier

fiom nearest house located in the village

The non-explosive technique such as feather and wedge shall be ¤xclusively

adopted for the qurrrying the blocks of rough stone rock

The proponent shall mandatorily appoint the required number of statutory officials

and the competent persors in relevant to the proposed quarry slze as per the

provisions of Mines Act 1952 and Metallifenous Mines Regulations' 1961

The proponent shall ercct fencing all around the boundary of the prcposed area with

gates for entry/exit before the commeocement of the operation and shall fumish the

photognphs/map sho\tring the same before obtaioing the CTO ftom TNPCB'

Perennial maintenance ofhaulage road'/village / Panchayat Road shall be done by the

project proponent as rcquired in connection with the concemed Go\t Authority'

The Project proponent shall adhere to the working palameters of mining plan which

was submitted at the time of EC appmisal wherein year-wise plan was mentioned for

total excavation i'e. quantum ofmineral, waste, over burden, inter burden and top soil

etc.. No change in basic mining proposal like mining technology' total excavation'

mineral&wasteproduction,leaseareaandscopeofworking(viz'methodofmining.
overburden & dump management, O B & dump mining' mlneral transportation mode'

ultimate depth of mining etc.) shall not be carried out without prior approval of the

Ministry of Environment, Forest and Climate Change' which entail adverse

envircnmental impacts, even if it is a part of approved mining plan modified after

grant ofEC or granted by State Covt in the form of Short Tem Permit (STP)' Query

license or any other name.

The reject/waste generated during the mining operations shall be stacked at

earmarked waste dump site(s) only The physical parameters of the waste dumps like

height, width and angle of slope shall be govemed as per the approved Mining Plan

as per the guidelines/circulars issued by DGMS w r't safety in mining operations

shall be strictly adhered to maintain the stability ofwaste dumps

1.

Hn,o'-

5.
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t0.

'8.

9.

11.

12.

13.

14.

The proponent shall ensure that the slope ofdumps is suitably vegetated in scientific
manner with the native species to maintain the slope stability, prevent erosion and

surface run off. The gullies formed on slopes should be adequately taken care ofas it
impacts the overall stability ofdumps.
Perennial sprinkling anangement shall be in place on the haulage road for fugirive
dust suppression. Fugitive emission measurements should be carried out during the

mining operation at regular intervals and submit the consolidated report to TNPCB
once in six months.

The Proponent shall ensure that the Noise level is monitored during minilg operation

at the project site for all the machineries deployed and adequale noise level reduction
measues undetaken accordingly. The report on the periodic monitoring shall be

submitted to TNPCB once in 6 morths.

Proper barriers to reduce noise level and dust pollution should be established by
providing greenbelt alorg the boundary of the quarrying site and suitable working
methodology to be adopted by considering the wind direction.
The purpose of Green belt around the project is to capture the fugitive emissrons,

carbon sequestration and to attenuate the noise generated, in addition to improving
the aesthetics. A wide range ofindigenous plant species should be planted as given in
the appendix in consultation with the DFO, State Agriculture University and local
school./college authorities. The plant species with dense/moderate canopy of native

origin should be chosen. Species of smalVmediurn/tall trees altemating with shrubs

should be planted in a mixed manner.

Taller/o[e year old Saplings raised in appropriate size of bags, preferably eco-

friendly bags should be planted with proper spacing as per the advice of local forest

authonties,/botanisrHorticulturist with regard to site specific choices. The proponent

shall earmark the greenbelt area with GPS coordinates all along the boundary of the

project site with at least 3 meters wide and in between blocks in an oiganized manner

Ground water quality monitoring should be conducted once in every six months and

the report should be submitted to TNPCB.

The operation of the quarry should not affect the agricultural activities & water

bodies near the project site and a 50m safety distance from watff body should be

maintained without carrying any activity. The proponent shall take appropriate

.4kt**-
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16

measures for "Silt Management" and

indicating the possible silt contcnt and

prepare a SOP for periodical de-siltation

size in case of any agricultural land errsts

around the quarry.

The proponent shall provide sedimentation tank / settling tank with adequate capacity

for runoff management.

The propon¤nt shall ¤nsure that the transportation ofthe quarried materials shall not

cause any hindrance to the Village people/Existing Village Road and shall take

adequate safety precautionary measuies while the vehicles are passing thrcugh the

schools / hospital.

The Project prcponent shall ensue that the road may not be damaged due to

tansportation of the quarried rough stofies; and transport of rough stones will be as

per IRC Guidelines with respect to complying with traffic congestion and density

Toensulesafetymeasuresalongtheboundaryofthequarrysite,secrrrityguardsare
to be posted du.ing the entire period ofthe mining operation'

After mining operations are completed, the mine closure activities as indicated in the

mine closure plan shall be strictly carried out by the Proponent fulfllling the

necessary actiorN as assured in the Environmental Management Plan'

The Project proponent shall, after ceasing mining operations' undertake re-grassing

the mining area and any other area which may have been disturbed due to their

mining activities and lestore the land to a condition that is fit for the gowth of

fodder, flora, fauna etc.

The Project proponent shall comply with the provisions of the Mines Act' 1952'

MMR 1961 and Mines Rules 1955 for ensuring safety' health and welfare of the

people working in the mines and the surrounding habitants

The project proponent shall ensue that the provisions of the MMRD' 1956' the

MCDR 2017 and Tamil Nadu Minor Mineral Concession Rules 1959 are compiled

by carrying out the quarrying operations in a skillful' scientific and systematic

manner keeping in view proper safety of the labour' structure and the public and

public works located in that vicinity of the quarryilg area and in a manner to

preserve the environment and ecology of the area'

The quarrying activity shall be stopped if the entire quantity indicated in the Mining

plan is quarried even before the expiry ofthe quarry lease period and the same shall

17.

18.

19.

20.

2t.

22.

23.
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25.

26.

28.

29.

27.

31.

be informed to the District AD/DD(Geology and Mining) District Environmental

Engineer (TNPCB)and the Director of Mines Safety (DMS), Chennai Region by the

proponent without fail.
The Project proponent shall abide by the annual production scheduled specified in the

approved mining plan and if any deviation is observed, it will render the Project

proponent Iiable for legal action in accordance with Environment and Mining Laws.

Prior clearance ftom Forestry & Wild Life including clearance ftom committee ofthe
National Board for Wildlife as applicable shall be obtained before starting the

quarrying operation, if the project site attracts the NBWL cleantrce, as per the

existing Iaw fiom time to time.

All the conditions imposed by the Assistan Deputy Director, Geology & Mining,

concemed District in the mining plan approval letter and the Precise area

communication lener issued by concemed District Collector should be strictly
followed.

The Project proponent shall install a Display Board at the entrance of the mining

lease arealabutting the public Road if applicable, about the project as per Appendix -
II of these minutes.

The recommendation for the issue of environmental cleamnce is subject to the

outcome of the Hon'ble NGT, Principal Bench, New Delhi in O.ANo.l86 of 2016

(M.A.No.3s0/20t6)
(M.A.No.I 182/2016)

and O.A.No.200/2016 and O.A.No.580/2016

and O.A.No.102/2017 and O.A.No.404/2016
(M.A.No.758/2016, M.A.No.920/2016, M.A.No.l 12212016, M.A.No.l212017 &
M.A.No.843/2017) and O.A.No.405/2016 and O.A.No.520 of
2016(M.A.No.98l/2016, M.A.No.982/2016 & M.A.No.384/2017).

As per the MoEF& CC Ofhce Memorandum F.No.22-65I2017-IA.III dated:

30.09.2020 and 20.10.2020 the proponent shall adhere EMP tumished.

As accepted by the Project proponent the CER cost is Rs. 2 laLh and the amount shall

be spent for the following activities in Panchayat Urion Middle School Vanur before

obtaining CTO from TNPCB.

Developing Library Facilities to Govemment High school, Rajanagaram Village.

Planting oftrees in and around the school (As per Appendix-D.

30.
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Discussiotr by SEIAA atrd the Remarks:-

The proposal was placed in the 521" Autho ty meeting held on 17.06.2022. The

Authority after detailed discussion with reference to specific condition (l) ofSEAC, SEIAA

decided to grant Envircnmental Cleamnce for a period of 5 years confining to the depth and

the quantity as per approved mining plan issued by the Department of Geology & Mining

subject to the standard conditions as per Annexure - (I) of SEAC minutes, other nomal
conditions stipulated by MOEF&CC & all other specific conditions as recommended by

SEAC in addition to the following conditions.

1 As per the MoEF& CC office memomndum F.No.22-65l20l7lA.III dated:

30.09.2020 and 20.10.2020 accepted by the Project proponent the revised CER cost is

Rs.2 lakhs and the amount shall be spent for the following activities in Govememnt

School, Rajanagaram Village before obtaining CTo ftom TNPCB.

2. No rees in the area should be removed and all the trees numbercd and protected. In

case trees fall within the proposed come quarry site the trees may be transplanted in
the Greenbelt zone.

/\ /-. .'
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3. The prcponent shall ensure that the activities should in no way result in disturbance to

forest and hees in vicinity.
4. The proponent shall ensure that the operations shall not result in loss of soil biological

propefties and nutrients.

5. The activity should not result in Coz release and temperature rise and add to micro

climate altemations.

6. The mining closure plan should be strictly adhered with appropriate soil rehabitation

measures to ensure ecological stability ofthe area.

7. Reclamation/Restoration of the mine site should ensure that the Geotechnical,

physical, chemical properties arc sustainable that the soil structure composition is

buildup, during the process of restomtion-

8. The proponent shall ensure that the activity does not distub the movement of grazing

animals ard free mnging wildlife.
9. The proponent shall ensure that the activity does not distub the biodiversity, the flora

& fauna in the ecosystem.

10. The proponenl shall ensure that the activity does not disturb the water bodies and

nafural flow of surface and ground water, nor cause any pollution, to water souces in

the arca.

11. The proponent shall ensure that the activities undertaken should not result in carbon

emission, and temperatue dse, in the area.

12. The proponent shall ensure that the mine closure plan are followed as per mining plan

and the mine restoration should be done with native species, and site rcstored to near

original status.

13. The proponent shall ensure that Monitoring be carded out \f,ith refercnce to the

quantum of paficulate matter during excavation; blasting: material transport and also

from cuttilg waste dumps and haul roads.

14.The proponent shall ensue that the area is ecologically rcstorcd to conserye the

ecosystems and ensurc flow of goods and services.

15. The proponent shall ensue that the activities shall not disturb the aglo biodiversity

and agro farms.

16. The prcponent shall ensure that the activity shall not result in invasion by invasive

alien species.

I yt\?-
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17. Actions to be taken to promote agrc forestry, mixed plants to support biodiversity
cooservation in the mine rcstoration effort.

18. The proponent shall emule that activity shall not deplete the indigenous soil seed

bank and disturb the mycorrizal fungi, soil organism, soil community nor result in
eutrophication of soils and water.

19. The activities should not disturb the soil properties and seed and plant $owth. Soil
amendments as required to be caried out, to imprcve soil heath

20. Bio remediation using an microorganisms should be carried out to restore the soil
enviroament to enable carbon sequestation.

21. The proponent shall ensure that all mitigation measures listed in the ELd¤MP are

taken to protect the biodiversity and natural resources in the area.

22. The proponent shall ensue that the activities should not impact the water bodies/wells

in the neighbouring open wells and bore wells.

23. The proponent shall ensure that the activities should not in any way affect the water

quantity and quality in the open wells and bore wells in the vicinity, nor impact the

water table and levels.

24. The proponent shall ensue that in the green belt development more indigeflous tlees

species (Appendix as per the SEAC Minutes) to be planted.

25. The proponent shall enswe that the activities should not distub the resident and

migatory birds.

26. The proponenl shall ensure the area should be restorcd and rehabilitated with native

trees as recommended SEAC Minutes (in Appendix).

27. The proponent shall ensure that the mine restoration should be done using mycorrizal

VAM, vermicasting, Biofertilizers to ensute soil health ard, biodiversity
conservation.

28. The proponent shall ensure that the topsoil should be protected and used in planting

activities in the area.

29. The proponent shall ensure that the activities should not disturb the river flow, nor

affect the Odai, Water bodies, Dams in the vicinity.
30. The proponent shall ensure that the activities should not disturb the vegetation and

wildlife in the adjoin reserve forests and areas around.

SEIAA-T\
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3l.The proponent should ensure that there is no disturbance to the agriculturd

plantations, social forestry plantations, waste lands, forests, sanctuary ot national

parks. There should be no impact on the land, water, soil and biological environment

and other natual resouces due to the mining activities.

32. The proponent shall eNure that topsoil to be utilized for site restoration and Green

belt alone within the proposed area.

33. The proponent shall ensure that activities should not impact greenlands/grazing fields

of all t)?es surrounding the mine lease area which ar¤ food source fol the grazing

cattles.

Part-A; Conditiotrs to be Complied before commenchg mining opcrations:-

The project proponent shall advertise in at least two local newspapers widely

circulated in the region, one of which shall be irt the vernacular language informing

the public that
I. The project has been accorded Environmental Clearance.

II. Copies of clearance letters are avaitable with the Tamil Nadu Pollution

Control Board.

Ill. Environmental Clearance may also be seen on the website ofthe SEL\^.
IV- The advertisement should t e made within 7 d.ys from the date of receipt of

the clearance letter rnd a copy of the same shall be for$arded to the SEIAA.

Mining activity should be reviewed by the Dstrict Collecior after thee years and

decide for further extension.

NOC ftom the Standing committee of the NBWL shall be obtained, ifprotected areas

are located within l0 Km from the prcposed project site.

The project proponent shall comply the conditions laid down in the Section V, Rule

36 ofTamil Nadu Minor Minerals Concession Rules 1959.

A copy ofthe Envirotrment Clearance letter shall be setrt by the proponent to the

concerned Panchayai, Towtr Panchayat / Panchayat union/ Municipal

Corporation, Urban Local Body atrd the Local NGO' if any' from whom

suggestions/ representations, if any' were received while processirg the proposal'

The clearance letter shall also be put on the website of the proponent and also

kept at the site, for the general public to see'

2.

3.

4.

5.
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6. Quarry lease area should bc dcmarcated on the ground with wire fencing to show the

boundary of the lease arca on all sides with red flags on every pillar shall be erected

before comlncncement of quarrying.

7. The proponent shall ensurc that First Ard Box rs avarlable at site.

8- I'he cxcavation activity shall not alter the natural drainage pattem ofthe area.

9. The cxcavated pit shall be restored by the project proponcnt for useful purposes.

Io.The proponent shall quary and remove only in the permitted arcas as per the

approvcd Mining Plan details.

I l. The quanying operation shall be restricted betweeo 7AM and 5 PM.

12. The proponent shall take necessary measures to enswe that there shall not be any

adverse impacts due to quarrying operatiorl on the nearby human habitations, by way

ofpollution to the cnvirorment.

l3.A rnrnimum distance of 50mts. lrom any civil sructure shall be kept from thc

pcnphery of any excavation area.

1,1. Depth ofqualiying should be as per approved mining plan.

15. The mined out pits should be backlilled where waranted alrd area should be suiiably

landscaped to prevent environmental degradation. The mine closure plan as fumished

rn the proposal shall be strictly followed with back filling and tlee plantation.

16. wet drilling method is to be adopted to control dust emissions. Delay detonators and

shook tube initiation system for blasting shall be used so as to reduce vibration and

dust.

17. Drilling and blasting shall be done only either by licensed explosive agent or by the

proponent alier obtaining requircd approvals from Competent Authorities.

l8- Blasting shall be carricd out aiier announclng to the public adequate through public

address system lo avord an) accrdenl.

19. A study has to be conducted to assess the optrmum blast parameters and blast design

to keep the vibration limits lcss than prescribed levels and only such design and

parameterc should be implcmcntcd while blasting is done. Periodical monitoring of
the vibration at specilled location to be conducted and records kept for inspectton.

20. Thc Proponent shall take appropriate measures to ensure that the GLC shall comply
with the revised NAAQ norms notified by MoEF& CC, GoI on 16.11.2009.

1,t,,*
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21.The following measures are to be implcmented to reduce AiI Pollution dunng

transpofi ation of mineral
j. Roads shall be graded to mitigate the dust emission-

ii. Water shall be sprinkled at regular interval on the main road and other service

roads to suppress dust

22. The following measures are to be implemcnted to rcduce Noise Pollution

i. Proper and rcgular maintenance ofvehicles and other equipment

ii. Limiting time exposwe ofworkers to excessive noise'

iii. Thc worken employed shall be provided with protection equipment and

eamuffs etc.

iv. Speed oftrucks entering or leaving the mine is to be limited to moderate speed

of 25 kmph to preve[t undue noise from empty mtcks.

v. All noise genemting machinery the compressor, genelator to be enclosed in

acoustic enclosure so as to rcduce floise in working area

23. Measures should be taken to comply with the provisions laid under Noise Pollution

(Rcgulation and Control) (Amendment) Rules, 2010, dt: I l '01 2010 issued by the

MoEF& CC, Gol to control ooise to the prescribed levels.

24. Suitable comervatioo measures to augnent grcundwater resources in the area shall be

planned and implemented itr consultation with Regional Director, CGWB Suitablc

measures should be takel for minwater harvesting.

25- Permissioo fiom the competent authority should be obtained for drawl of ground

water, ifany, required for this project.

26. Topsoil, if any, shall bc stacked properly with proper slope with adequate measures

and should be used for platrtation purpose.

27. The following measurcs are to be adopted to control erosion ofdumps:-

i. Retention/ toe walls shall be provided at the foot ofthe dumps'

ii. Worked out slopes are to be stabilized by planting appropriate shrub/ grass specics

on the slopes.

28. Waste oils, used oils generated from the EM machines, mining operations, if any,

shall be disposed as per lhe Hzardous& other wastes (Management' and Trans

Boundary Movement) Rules, 2016 and its amendments thereof to the recyclcrs

authorized by TNPCB.
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29. Conccaling the factual data or failure to comply with any ofthe conditions nentroned
above may result in withdrawal of this clearancc and attract action ulder thc
provisions of Environment (Protection) Act, I986.

30. Rain water haNesting to collect and utilize the entirc waier falling in land area should
be provided.

31. Rain water gefting accumulated in the quarry floor shall not be discharged directly to
the nearby steam or water body. If it is to bc let into the nearby water body, it has to
be drscharged into a silt rap on thc surface within the lease area and only the

overflow alier allowing settling of soil be let into the nearby waterways. The silt trap
should be of sufhcrent dimensions to catch all thc silt water being pumped out during
onc season. The silt rap should be cleaned ofall the deposited silt at the cnd ofthe
season and kcpt ready for taking care ofthe silt in the next season.

32. The lease holder shall undertake adequate safeguard measures during cxtraction of
material and ensue that due to this activity, the hydro-geological regime of thc

surrounding area shall trot be affected. Regular monitorilg of ground water level and

quaiity shall be carried out around the mine lease area duriDg the mining operation. If
at any stage, if it is obseryed that the goundwater table is gefting depleted due to the
minrng activity; neccss.ry corective measures shall be carried out. District
Collcctotmining officer shall ensure this.

13. No tree-felling shall be done in the leased area, except only with the permission from
compelent Authority.

3,1. To takc up envtonmental monitodng of the proposed quary site befbre, dunng and

alter the mining activrties including vibration study data, water, air & llora/fauna
environment, slurry water generated/disposed and method of disposal, involving a

reputed academic Institution.

35. lt shall be ensured that the total extent of nearby quarries(existing, abandoned and

proposed) located within 500 meter radius from the periphery of this quarry is nor

exceeding 5 hectares within the mining lease pcriod ofthis application.
36. lt shall be ensured that there is no habitation is located within 300 mcter mdius Aom

the pc phery ofthe quarry site and also ensure that no hindra[ce will be caused to the

people of the habitation located within 300m radius from the periphery of thc quary
sile.
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37. Free Silica test should be conducted and rcportcd to TNPCB' Department of Geology

and Mining and Regional Director, MoEF& CC' GOL

38. Air sampling at intcrsection point should be conducted and reported Io TNPCB'

Department ofGeology and Mining and Regional Director' MoEF& CC' GoI

J9. Bunds to be provided at the boundary ofthe project site'

40. Thc projcct proponcnt shall undertakc planlation/afforestation work by planting the

nativc species on all side oI the lcase area al thc ratc of 400/Ha' Suitable tall trcc

saplings should be planted on the bunds and other suitable areas in and around the

work P!ace.

41. Floor of excavated pit to be levelled and sides to be sloped with gentle slopc (Except

for granite quarries) in the mine closure phase

42. Thc Project Proponent shall effure a minimum of2 5% ofthc annual trrnover wili be

utilized for the CSR Activity

43. The Pro.ject Proponent shall provide solar lighting system to the nearby villages'

44. Earthen bunds and barbed wire fencing around the pits with gleen belt all alorg the

boundary shall be developed and maintained'

45. Safety equipments to bc provided to all the employees'

46. Safety distance of50m has to be provided in case ofrailway' reservoir' canal/odai

47. The Assistan Deputy Director, Department of Geology & mining shall etlsurc that the

proponent has engaged the blaster with valid Blasting license/certificatc obtained

ftom the competent authority before execution of mining lease'

48. Thc proponent shall fumish the Basetine data covering tbe Air' Water' Noise and liutd

environment quality for the proposed quarry site before execution of mining lease'

49. Tho proponent shall ercct the pillars in accordance with the Rules for depicting GPS

details in the earmarked boundary of the

execution ofminiog.
50. The proponent has to provide insumnce

existing mining or provide the affidavit

mining lease.

quarry site to monitor electronically belbre

prctection to the workers in the case of

in case of ftesh lease before execution of

51. The proponert has to display the name board at the quarry site showing the details of

Prcponent, lease period, extent, etc., with respect to the existing activity before

execution of mining.

filtt'v'-
CRETARY
SEIAA-TN

\
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52. Heavy earth machinery equipments if utilized, aftet gettrng approval from the

competent authority.

53. The Proponent shall ensure that the project activity including blasting, mining
transportation etc should in no way have adverse impact to the other foiests, such as

reserve forests and social forests, tree plantation and bio diversity, surounding water

bodies etc.

54. The proponent shall provide Green Bclt development at the rate of not less than 400

trees/Hectare. The tree saplings shall be not less than lm height.

55. The fugltivc cmrssions should be monitored during thc mlning activity and should be

reponed to TNPCB once in a month and the operation of the quarry should no way

impact the agriculture activity & water bodies near the project site.

56. All the commitment made by the project prcponent in the proposal shall be strictly
followed.

57. The mining lease holders shall, aft¤I ceasi[g mining operations, undertake re-grassing

the mlning area and any other area which may have been disturbed due to their

mining activities and restore the land to a condition which is fit for gowth of fodder,

flora, fauna etc.

58. The Project proponent has to strictly comply the outcome,'direction of the Hon'ble

NGT. Principle Bench, New Delhi in the O.A No.l86 o12016 (M.A.No.350/2016).

O.A. No.200/2016, O.A.No.580/2016 (M.A.No.l t8212016), O.A.No. 102/2017,

O.A.No.404/ 2016 (M.A.No.758/2016, M.A. No. 920 /2016, M.A.No.l12212016,

M.A.No.l2l2017 & M.A.No.843/2017), O.A.No.405/2016 and O.A.No.520 of 2016

(M.A.No.98 l/201 6, M.A.No.982/201 6 & M.A.No.384/201 7).

Part B: General Conditionsi
1. EC is given only on the factual records, documents and the commitment fumished in

nonjudicial stamp paper by the proponent.

2. The Proponent shall obtain the Consent fiom the TNPC Board before commencing

the activity.
3. No change in mining technology and scope of working should be made without prior

approval ofthe SELAA. Tamil Nadu.

4. No change in the calendar plan including excavation, quantum of mineml (minor

mineral) should be made.

*lrtv"--
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5. Effective safegxard measures, such as regular water sprinkling shall bc canied out in

critical areas prone to air pollution and having high levcls ofparticulate matter such as

loading and unloading point and all transfer points. Extensive water sprinlling shall

be carried out on haul roads. It should be ensured that the Ambient Air Quality

parameters conforn to the norms prescribed by the Central Pollution Control Board in

this regard.

6. Effective safeguards shall be adopted against health risks on accounl of breeding of

vecton in the water bodies created due to excavation of earth

7. A bcrm shall be lcfi from the boundary of adjoining field having a width equal to at

lea.l halllhe deplh ofpropo.erl excaration.

8. Loading and unloading areas including all the transfer points should also have

efficrcnt dust control arangements. These should be properly maintaincd and

operated.

9. Vehicular emissions shall be kept under control and be regularly monitored. The

mineral transportation shall be carried out through the covercd trucks only and the

vehicles carrying the mineral shall not be overloaded

10- Access and haul roads to the quarrying area should be restored in a mutually

agreeable manner where tbese are considered uinecessary after extmction has been

completed.

11. All Personnel shall be provided with protective respiratory devices including safety

shoes, masks, gloves etc. Supervisory people should be provided with adcquate

training and ioformation on safety and health aspects. Occupational health

surveillance program ofthe workers should be undertaken periodically to observe any

contractions due to exposue to dust and take corective measures, ifneeded.

12. Periodical medical examination ofthe workers engaged in the project shall be carried

out and records maintained. For the puDose, schedule of health examination of the

workers should be drawn and followed accordingly. Thc workers shall bc provided

with personnel protcctive measucs such as masks, gloves, boots etc.

13. Workers/labourers shall bc provided with facilities for drinking water and sanitation

facility for Female and Male separately.

14. Ihe project proponcnt shall ensure that child labour is not employed ln thc projert as

per the sworn affidavit furnished.

*nl"'*"-
SECRETARY
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ls.The funds earmarked for environmental protection measures should be kept in
separate account and should not be diverted for other purpose. Year wise expenditure

should be reported to the Ministry ofEnvironment and Forests and its Regional Office
located at Chennai.

16. Ihe Environmental Clearance does not absolve the applicant/proponent of his
obligatiorrrequtrement to obtain other stafutory and administrative clearances tiom
other statutory and administrative authorities.

17- Thrs Environmental Clearance does not rmply that the other statutory / admrnlsrratrve

clearances shall be ganted to the project by the concemed authorities. Such

autho.ities would be considering the project on merits and be taking decisions
independently of the Environmental Clearance

18. The SEIAA, Tamil Nadu may alte/modify the above conditions or stipulare any
f'urther conditions in the ilrterest ofenvironment protection.

19. The SEIAA, Tamil Nadu may cancel the Environmental Clearance granted to this
project under the provisions of EIA Notification, 2006, at any stage of the validity ol
thrs Environmental Clearance, if it is found or if it comes to the knowledge of this
SEIAA, TN that the proJect proponent has deliberatcly concealed and/or submitted
false or mislcading infomation or inadequate data for obtaining the Environmental
Clearance.

20. Failure to comply with any of the conditiors mentioned above may result m

withdrawal of this clearance ard attract action under the provisions of the

tsnvironment (Protection) Act, 1986.

21. The above conditions will be enforccd inter-alia, under thc provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protectjon) Act, 1986, the Publjc Liabiliry
Insurance Acl. 1991, along with their amendments, Minor Mineral Consenation &
Dcvelopment Rules, 2010 lramed under MMDR Acr l957,National Commission for
protection of Child Righr Rules.2006, Wildlife Protection Acr, 1972. F'orest

Conseflation Act, 1980, Biodiversity ConseNatio[ Act, 2016, the Biological
Drversity Act,2002 and Biological diversity Rulcs, 2004 and Rules made there under
and also any other orders passed by the Hon'ble Supreme Court of India,/Hon'ble

High Court of Ma&as and any other Courts ofLaw relating to the subject matter-

9*l&r,--
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22. Ary other conditions stipulated by other Statutory/Govemment authorities shall 6e

complied.

23. Any appeal against this Environmental Clearance shall lie with the Hon'ble National

Green Tribunal, if preferred, within a period of 30 days as prescribed under Section

l6 ofthe National Green Tribunal Act 2010.

24. The Environmental Clearance is issued on the documents fumished bv the

project proponent. In incorecrnot in order at a later

date the to be revoked./

cancelled.

2;il*
Copy to:

1. The

2. The

ARY
SEIAA-TN

Delhi.

Department,

Tamil Nadu.

Office (SZ), 34,

l"& 2d Floor, Cathedral Carden Road, Nungambakkam, Chennai -

Tamil N

3. The

4. The Additional

HEPC Building,

34.

6. The Chairman, TNPC Board,76, Mount Salai,Guindy, Chennai-32

7. The District Collector, Tiruvallur District

8. The Commissio[er of Geology and Mines,Guindy,Chennai-32

9. EI Division, Ministry ofEnvironment & Forests, ParyavaraDBhawan, New Delhi.

10. File Copy
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), Kerala)

To,
The CEO
ADANI VIZHINJAM PORT PVT LTD
2nd Floor, Vipanchika Tower, Thycaud Thiruvananthapuram -695014

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/KL/MIN/58473/2019 dated 26 Mar 2021. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC22B001KL194879
2. File No. 1405/EC2/2019/SEIAA
3. Project Type New
4. Category B1
5. Project/Activity including

Schedule No.
1(a) Mining of minerals

6. Name of Project Proposed Building Stone Quarry in Re -
Sy. Block No. 37, Re – Sy No. 554/1,
554/5 & 554/6 of Nagaroor village
(Kadavilla), Chirayinkeezh Taluk,
Thiruvananthapuram district of Kerala
state

7. Name of Company/Organization ADANI VIZHINJAM PORT PVT LTD
8. Location of Project Kerala
9. TOR Date 22 Aug 2019

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 16/08/2022

(e-signed)
Dr. Venu V IAS

Member Secretary
SEIAA - (Kerala)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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PROCEEDINGS OF THE  

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT 
AUTHORITY – KERALA, THIRUVANANTHAPURAM 

(Present : Dr.H.Nagesh Prabhu IFS (Retd), Chairman, Shri.K.Krishna Panicker, 
Member, Dr.V.Venu IAS, Member Secretary) 

 
Sub:   SEIAA - Environmental Clearance for the Granite Building Stone Quarry 

Project of Sri. Rajesh Kumar Jha, CEO – Authorized signatory, M/s 
Adani Vizhinjam Port Pvt, Ltd. (AVPPL), 2nd  Floor, Vipanchika 
Tower, Thycaud, Thiruvananthapuram - 695 014 - Granted – 
Orders issued. 

 
  

State Level Environment Impact Assessment Authority, Kerala 
 
 
      Proposal No. SIA/KL/MIN/58473/2019           File No. 1405/EC2/2019/SEIAA 
                                                                      
 
Ref: 1.Application received on 21.11.2020 from Sri. Rajesh Kumar Jha, CEO, M/s Adani 

Vizhinjam Port Pvt Ltd. 
       2. Minutes of the 128th SEAC meeting held on 23rd to 24th May, 2022 
       3. Minutes of the 115th SEIAA meeting held on 30th June, 2022 
       4. G.O(Rt.) No.29/2019/Envt dt.12.04.2019. 

 

ENVIRONMENTAL CLEARANCE NO.  92/Q/2022 
 

Sri. Rajesh Kumar Jha, CEO – Authorized Signatory, M/s Adani 

Vizhinjam Port Pvt Ltd. (AVPPL), 2nd Floor, Vipanchika Tower, Thycaud, 

Thiruvananthapuram - 695014, submitted an application for Environmental 

Clearance via PARIVESH on 21.11.2020   for the Granite Building Stone Quarry 

Project for an area of 2.4706 Ha, in Block No. 37, Re. Sy No. 554/1, 554/5 & 

554/6  of Government (Poraomboke) land in Nagaroor Village (Kadavilla), 
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Chirayinkeezh Taluk, Thiruvananthapuram District, Kerala. The project details are 

as follows: 

 

SL.No. Particulars Details 
 

1 Name of the 
Project 

Granite Building Stone Quarry Project of M/s Adani Vizhinjam 
Port Limited 
 

2 Proposed Activity  Mining of  Granite  Building Stone 
 

3 Name of the Sector 
& Schedule No. (in 
the EIA 
Notification, 2006) 
 

Non Coal mining,  
Activity 1(a), Category B2  

4 Name & Address 
of the Project 
Proponent 

Sri. Rajesh Kumar Jha,  
CEO – Authorized signatory,  
M/s Adani Vizhinjam Port Pvt Ltd. (AVPPL),  
2nd Floor, Vipanchika Tower,  
Thycaud, Thiruvananthapuram – 695014 
 

5 Project Location  
 a) Block. No 

 
   Re-Survey Nos: 

 37 
 
554/1, 554/5 & 554/6, Government (Poraomboke) land 

 b) Village Nagaroor Village (Kadavilla) 
 

  c)    Taluk Chirayinkeezhu 
 

  d)    District  Thiruvananthapuram 
 
6 

 
Geo Co-ordinates Latitude 08⁰43’ 41.70” N to 08⁰43’ 51.74” N 

Longitude 76⁰50’ 21.24” E to 76⁰ 50’ 27.59” E 
 

     7 Extent (in Hectare) 2.4706  

8 Project Cost  Rs.300 Lakhs 
 

9 Production 
Capacity 
 

2,30,000 TPA 
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10 Water 
Requirement 
 
Source 
 

25 KLD (0.5 KLD for domestic,  1.0 KLD for plantation & 
23.5 KLD for dust suppression) 
 
Open well & Quarry pit  

11 Date of Field 
Inspection 

07.05.2022 

 

CER Details 

 

 
Sl.No.  
 

Activity  Initial cost 
(Lakh Rs. 

Recurring expenses 
proposed/annum 
(Lakh Rs.)  

                                                  Environmental Monitoring 
 

1 Environmental monitoring (Air, water, 
Noise, soil and etc.) 

- 3.50 

                       Pollution control measures 
 

 

2 Air Pollution Control Measures                    
( 4 trip/day * 200 days* Rs.700/trip  

- 5.60 

3 Plantation  2.00 1.00 
4 Water Pollution Control Measures such 

as gully checks, rubble walls, garland 
drains within the quarry, etc.  

6.00 2.00 

5 Preventive and corrective maintenance 
of plant and machinery to reduce noise 
pollution and consumption of                      
non- renewable resources                          
(2.5% of the plant & machinery cost).  

- 1.50 

6 Occupational Health & Safety 
(provision of first aid room, shelter, 
providing PPEs)  

3.00 2.50 

Sub- Total 11.00 16.10 
 

CER Activities related to Concerns raised during the Public Consultation in physical 
terms  

7 Considering a requirement form the 
Local People during the Public 
Hearing, CER activity with respect to 
cost towards water supply to 

 
 
- 

 
5.00 
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Thannikonam and Kadavilla will be 
taken up.  

8 Considering a requirement from the 
Local People during the Public 
hearing, CER activity with respect to 
cost towards Maintenance of Roads: 
From Thannikonam Village to 
Kadavilla Junction and other nearby 
roads will be taken up.   

- 8.00 

9 Special Medical Checkup and general 
checkup camps  in nearby  villages: 
Nagaroor, Kadavilla, Vanchiyoor will 
be taken up  

- 2.00 

Sub- Total - 15.00 
 

                                       Total  Rs. 11.00 Lakhs Rs. 31.10 lakhs 
 

 

2. In the 128th  SEAC meeting held on 23rd to 24th May, 2022, the Committee examined 

the documents submitted by the proponent and found them satisfactory. The nearest built 

structure is at a distance of 55.3m. The Committee discussed the field inspection report and  

recommended for  EC for a period of 5 years subject to the following Specific Conditions in 

addition to the General Conditions 

a. The proponent should upload the District Survey Report, Form 1M and Annexures of  

the Mine Plan, produced during the field inspection, prior to issuance of the EC.  

b. Garland drain should be provided covering the entire project area along with 

intermittent silt traps and siltation pond of appropriate volume and outflow channel. 

The entire drain should be desilted periodically for preventing any obstruction to the 

drainage system. 

c. Blasting (NONEL) should be done only with drill hole of 32mm diameter and depth 

1.5m loaded with a maximum of 375 gm of explosive in each hole of the array with a 

burden of 1.5m and spacing of 1m. An affidavit to this should be submitted by the 

Proponent. 

d. If the proponent desires to adopt blasting (NONEL) using drill hole of diameter 

115mm and depth 6.5m with burden ranging from 2.00 to 2.50 m and spacing of 2.50 

to 3.00 m loaded with higher quantity of explosives to the tune of about 20 – 25 kgs 

of explosives, as proposed in the Mine Plan, special permission from the SEIAA 
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should be obtained after conducting a vibration impact study on various built 

structures within 200m from the project boundary by engaging a National Institute 

such as National Institute of Rock Mechanics and inference thereupon. 

e. Impact of vibration due to blasting on the nearest houses and built structures should 

be monitored in terms of Peak Particle Velocity and amplitude for a maximum charge 

per delay and included in the Half Yearly Compliance Report. 

f. Retaining wall of appropriate height should be provided at the overburden dumping 

site 

g. CER Plan should be implemented within the first 18 months and it should be operated 

and maintained till the mine closure plan is implemented 

h. Planting of trees for the development of green belt should be done prior to the 

commencement of mining and green belt should be nurtured and maintained during 

the entire project period 

i. Temporary wall should be provided wherever green belt cannot be developed due to 

the presence of barren rock 

j. Temporary wall should be provided at the boundary adjacent to the Temple and 

Thrisoolam structure 

k. Compensatory afforestation should be initiated before the commencement of mining 

in available land as tree planting is not feasible along some portion of the buffer zone 

l. Transportation of mined material should not be done during the peak hours in the 

forenoon (8.30am to 10.30am) and afternoon (3.30pm to 5 pm). 

m. Adequate number of toilets and waste management facility should be provided at the 

site 

n. Haulage road should be maintained well with frequent sprinkling 

o. The proponent should submit an affidavit stating that all the assurances given during 

the Public Consultation process will be complied with including the drinking water. 

 

3. In the 115th SEIAA meeting held on 30th June, 2022, the Authority decided to issue 

Environmental Clearance for the project life of 5 years for the quantity mentioned in the 

approved Mining Plan after the Project Proponent uploads the District Survey Report, Form 

1M and Annexures of the Mine Plan, produced during the field inspection and submission of 

all necessary documents and affidavits as instructed by SEAC in its 128th meeting to the 
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satisfaction of SEIAA. The EC is   subject to the following Specific Conditions in addition to 

the General Conditions.  

 

1. The proponent shall carry out quarrying as per the approved Mining Plan and the 

proponent should strictly follow the Kerala Minor Mineral Concession Rules 2015 

and amendments thereby. 

2. The EC shall be valid from the date of execution of permit/lease from the 

Department of Mining and Geology. The copy of the lease order should be provided 

to the SEIAA before commencing the mining activity. 

3. Simultaneous blasting in Kadavila I and Kadavila II quarries must be avoided and 

time schedule must be adopted for blasting. 

4. Garland drain should be provided covering the entire project area along with 

intermittent silt traps and siltation pond of appropriate volume and outflow channel. 

The entire drain should be desilted periodically for preventing any obstruction to the 

drainage system. 

5. The proponent should adhere to the affidavit regarding the drilling and blasting 

parameters that Blasting (NONEL) will be done only with drill hole of 32mm 

diameter and depth 1.5m loaded with a maximum of 375 gm of explosive in each hole 

of the array with a burden of 1.5m and spacing of 1m. 

6. A  vibration impact study on various built structures within 200m from the project 

boundary shall be conducted  by engaging a National Institute such as National 

Institute of Rock Mechanics and their recommendations must be implemented.  A 

copy of the study report should be made available to Dept. of Mining and Geology for 

their record and future reference. 

7. Impact of vibration due to blasting on the nearest houses and built structures should 

be monitored in terms of Peak Particle Velocity and amplitude for a maximum charge 

per delay and included in the Half Yearly Compliance Report. 

8. Retaining wall of appropriate height should be provided at the overburden dumping 

site 
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9. CER Plan should be implemented within the first 18 months and it should be operated 

and maintained till the mine closure plan is implemented 

10. Planting of trees for the development of green belt should be done prior to the 

commencement of mining and green belt should be nurtured and maintained during 

the entire project period 

11. Temporary wall should be provided wherever green belt cannot be developed due to 

the presence of barren rock 

12. Temporary wall should be provided at the boundary adjacent to the Temple and 

Thrisoolam structure 

13. Compensatory afforestation should be initiated before the commencement of mining 

in available land as tree planting is not feasible along some portion of the buffer zone 

14. Transportation of mined material should not be done during the peak hours in the 

forenoon (8.30am to 10.30am) and afternoon (3.30pm to 5 pm). 

15. Mining activities including loading of mined materials should not be carried out 

between sun set and sunrise.  

16. Adequate number of toilets and waste management facility should be provided at the 

site 

17. Haulage road should be maintained well with frequent sprinkling 

18. The proponent  should adhere to the affidavit stating that all the assurances given 

during the Public Consultation process will be complied with including the drinking 

water supply. 

19. As per OM no F.No.22-65/2017-IA.III dated 30th September 2020, under Corporate 

Environmental Responsibility (CER) the project Proponent shall prepare an 

Environment Management Plan (EMP) as directed by SEAC during appraisal, 

covering the issues to address the environmental problems in the project region, 

indicating both physical and financial targets year wise. The EMP shall be 

implemented in consultation with local self Govt. Institutions. The indicated cost for 

CER shall be 2% of the project cost depending upon the nature of activities 

proposed. The follow up action on implementation of CER shall be included in the 

Half Yearly Compliance Report which will be subjected to field inspection at regular 
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intervals. A copy of the approved EMP shall be made available to the concerned 

Panchayat for information and implementation support. 

20. In the wake of occurrence of large scale landslides in the state, as per the 

information provided by the Department of Mining & Geology, it is directed to use 

only NONEL (Non Electrical) technology for blasting to reduce the vibration of the 

ground, which is one of the causative factors that triggers landslides, formation of 

cracks in the surrounding buildings and disturbance to human and wildlife. 

21. As per the directions contained in the OM F.No.22-34/2018-IA.III dated 16th 

January 2020 issued by MoEF&CC, in obedience to the directions of the Hon’ble 

Supreme Court the Project Proponent shall, undertake re-grassing the mining area 

and any other area which may have been disturbed due to his mining activities and 

restore the land to a condition which is fit for growth of fodder, flora, fauna etc. The 

compliance of this direction shall be included in the Half Yearly Compliance Report 

which will be monitored by SEAC at regular intervals. 

22. The violation of EC condition may lead to cancellation of EC and action under The 

Environment (Protection) Act 1986. 

 

4.   The proponent submitted the affidavit and other required documents as instructed by 

SEIAA. 

 

5.   Environmental Clearance as per the EIA Notification, 2006 is hereby accorded 

for  the Granite Building Stone Quarry Project of Sri. Rajesh Kumar Jha, CEO – 

Authorized signatory, M/s Adani Vizhinjam Port Pvt Ltd. (AVPPL), 2nd Floor, 

Vipanchika Tower, Thycaud, Thiruvananthapuram – 695014, for an area of 2.4706 Ha, 

in Block No. 37, Re. Sy No. 554/1, 554/5 & 554/6  of Government (Poramboke) land in 

Nagaroor Village (Kadavilla), Chirayinkeezh Taluk, Thiruvananthapuram District, 

Kerala, for the Project Life of 5 years for the quantity mentioned in the approved 

Mining Plan from the date of execution of valid permit / lease from the Mining & 

Geology Department, subject to the Specific Conditions in Para 3 above, and all the 

environmental impact mitigation and management measures undertaken by the Project 

Proponent in the Form I, EMP, PFR and Mining plan submitted to SEIAA. The assurances 
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and clarifications given by the proponent will be deemed to be a part of this Proceedings as if 

incorporated herein. Also the General Conditions for projects stipulated for mining (items 1 

to 57), mentioned below will be applicable and have to be strictly adhered to. 

6. The Environmental Clearance issued will also be subject to full and effective 

implementation of  all the undertakings given in the Application Form, mitigation measures as 

assured in the Environment Management Plan and the mining features including Progressive 

Mine Closure Plan as submitted with the application. The above undertakings and the 

conditions and the undertakings in (Mining), (Blasting), (Mines Drainage), (Stacking of 

Mineral rejects and Disposal of waste), (Environment Management Plan) & (Progressive 

Mine Closure Plan) of the Mining Plan as submitted will be deemed to be part of this 

Proceedings as conditions as undertaken by the proponent, as if incorporated herein.  

7.   Validity of the Environmental Clearance will be for a period of Five (5) years from 

the date of execution of valid mine lease/permit from Mining & Geology Department as per 

SO 1807(E) dated 12.04.2022 of MoEF & CC, subject to earlier review of EC in case of 

violation or non-compliance of conditions or genuine complaints from residents within the 

security area of the quarry.  

8. Compliance of the conditions herein will be monitored by the State Environment 

Impact Assessment Authority or its authorised offices and also by the Regional Office of the 

Ministry of Environment, Forest & Climate Change, Govt. of India, Bangalore. Necessary 

assistance for entry and inspection should be provided by the Project Proponent and those 

who are engaged or entrusted by him to the staff for inspection or monitoring. Instances of 

violation if any shall be reported to the District Collector, Thiruvanathapuram 

9. The Half Yearly Compliance Report (HYCRs) with its contents, covering letter, 

compliance report and environmental monitoring data have to be uploaded in the PARIVESH 

portal and the website of the Project Proponent. The HYCR with  the name of the project, EC 

No and date & the period of submission  should be sent to the Regional Office of MoEF & 

CC & to SEIAA by email only at email ID rosz.bng-mefcc@gov.in & 

seacseiaakerala@gmail.com, respectively.  Hardcopy of HYCRs shall not be acceptable. 
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10. The given address for correspondence with the authorised signatory of the project is 

Sri. Rajesh Kumar Jha, CEO – Authorized signatory, M/s Adani Vizhinjam Port Pvt Ltd. 

(AVPPL), 2nd Floor, Vipanchika Tower, Thycaud, Thiruvananthapuram – 695014. 

  

 
GENERAL CONDITIONS  

 
1.   The proponent should provide notarized affidavit (indicating the number 

and date of Environmental Clearance proceedings) that all the conditions 

stipulated in the EC shall be scrupulously followed. 

2.  All the statutory clearances should be obtained, as applicable, by the project 

proponent from the respective competent authorities including that for 

blasting and storage of explosives.  Copies of all statutory clearances shall be 

submitted along with First Half Yearly Compliance Report.  

3.   The project proponent should advertise in news papers that the project has 

been accorded Environmental Clearance and copies of clearance letters are 

available in the Office of  State Environment Impact Assessment Authority 

(SEIAA) and on the website of the Authority at www.seiaakerala.in. The 

advertisement should be in at least two local newspapers widely circulated in 

the region, one of which shall be in the vernacular language. The 

advertisement should be made within 10 days from the date of receipt of the 

Environmental Clearance letter and a copy of the same signed in all pages 

should be forwarded to the office of this Authority as confirmation. 

4. The proponent shall send a copy of the EC to concerned Grama Panchayat/ 

District Panchayat/ Municipality/Corporation/Urban Local Body and also to 

the Local NGO, if any, from whom suggestions/representations, if any, were 

received while processing the proposal.  The Environmental Clearance shall 

also be uploaded on the website of the company.  

5. The lease area shall be fenced with barbed wire to a minimum height of 4ft 

around, before starting mining. All the boundary indicators (boards, 

markings, etc) shall be conspicuous and maintained at all times. 

6. The details of Environmental Clearance should be prominently displayed in a 

metallic board of 3 ft x 3 ft with green background and yellow letters of 

EC Identification No. - EC22B001KL194879     File No. - 1405/EC2/2019/SEIAA    Date of Issue EC - 16/08/2022        Page 11 of 19

55



Times New Roman font size of not less than 40. Sign board with extent of 

lease area and boundaries shall be depicted at the entrance of the quarry, 

visible to the public.  

7. Explosives should be stored in magazines in isolated place specified and 

approved by the Explosives Department. Mats to reduce fly rock blasts to a 

maximum of 10 PPV should be provided. 

8. Warning alarms indicating the time of blasting (to be done at specific 

timings) has to be arranged stipulated by Explosive Department. 

9. Access roads to the quarry shall be black topped to contain dust emissions 

that may arise during transportation of materials. The transportation of 

minerals should be done in covered trucks to contain dust emissions. 

10. A separate Environmental Management Cell (EMC) with suitable qualified 

personnel should be set-up under the chairmanship of a Senior Executive, 

who will report directly to the Head of the Organization. The Cell should 

have representative of Biodiversity Management Committee of the 

Panchayath and a representative of NGO, if any active in the area. The EMC 

should meet at least once in six months and review the activities and minutes 

should be a part of the compliance report. 

11. Quarrying has to be carried out as per approved mining plan with the 

suggestions from SEAC incorporated and following KMMC rules 2015 and 

the Amendments thereby.  

12. The quarrying operation shall be restricted between 7 AM and  5PM  

13.  Rain Water Harvesting facility should be installed as per the prevailing 

provisions of KMBR/KPBR, unless otherwise specified. Maximum possible 

solar energy generation and utilization shall be ensured as an essential part 

of the project. 

14.   Maximum depth of mining shall be as per the mining plan and as per 

specific direction of SEAC after field inspection. The maximum depth of 

mining should not be deeper than the local ground water table. No mining 

operations should be carried out at places having a slope greater than 45º. 

15. The height of any bench shall not exceed five meters and breadth shall not be 

less than the height.  
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16. The Project proponent shall ensure that no perennial or intermittent natural 

water course and/or water resources are obstructed due to any mining 

operations. Necessary safeguard measures to protect the first order streams, if 

any, originating from the mine lease shall be taken.  

17. A minimum buffer distance specified as per existing rules and statutory 

orders  shall be maintained from the boundary of the quarry to the nearest 

dwelling unit or other structures, and from forest boundaries or any other 

ecologically sensitive and archeologically important areas or the specific 

distance specified by SEIAA in EC as per the recommendations of SEAC 

depending on specific local conditions. 

18.  The proponent should plant seedlings at least 5 times of the loss of trees that 

has occurred while clearing the land for the project and follow planting 

measures as suggested by SEAC. Suitable avenue trees should be planted 

along the sides of the approach road and internal roads and open parking 

areas, if any. Preference should be given to endemic native and fruit bearing 

species. Planting in buffer areas should be taken up beforehand. Proper 

upkeep and maintenance of planted seedlings shall be ensured by the project 

proponent.   

19.  The proponent should ensure that the vegetation in the buffer is retained, 

maintained and strengthened with additions of native broad leaved plants. 

20.  Eco-restoration including the closure of mine as per the progressive closure 

plan and final closure plan shall be done at the cost of the project proponent. 

This eco-restoration should follow scientific standards available for 

restoration, full recovery of the original vegetation and improving the 

resilience of different ecosystems. Overburden materials should be managed 

within the site and used for reclamation of mined pit as per mine closure plan 

/ specific conditions.    

21. At least 10 percent out of the total excavated pit area should be retained as 

water storage areas and the remaining area should be reclaimed with stacked 

dumping and overburden and planted with suitable indigenous plant species, 

if no other specific condition on reclamation of pit is stipulated in the E.C. 

Monitoring and management of rehabilitated areas should continue until the 
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vegetation becomes self-sustaining. 

22. Control measures on noise and vibration prescribed by KSPCB should be 

implemented. Quarrying activities should be limited to day time as per 

KSPCB guidelines/specific conditions.  

23. Periodical monitoring of the vibration at specified location (preferably at a 

distance of 50 m and 100 m) to be conducted and records kept for inspection. 

This could also form a part of the compliance reports. 

24. Speed of trucks entering or leaving the mine site is to be limited to moderate 

speed of 25 kmph to prevent undue noise from empty trucks.  

25. Acoustic enclosures should be provided to reduce sound amplifications in 

addition to the   provisions of green belt and hollow brick envelop for 

crushers so that the noise level is kept within prescribed standard limit 

indicated by CPCB/KSPCB. 

26. Blasting should be done in a controlled manner using NONEL technique as 

specified by the regulations of Petroleum and explosive safety organization 

(GOI) or any other concerned authorized agency. A licensed person should 

supervise/ control the blasting operations. 

27. Measures should be taken for maintaining noise levels below 85 dBA in the 

work environment. 

28. Project proponent should obtain necessary prior permission of the competent 

authorities for drawing requisite quantity of surface water and ground water 

for the project. 

29. Regular monitoring of flow rates and water quality upstream and 

downstream of the springs and perennial nallahs flowing in and around the 

mine lease area shall be carried out and reported in the six monthly 

compliance reports to SEIAA.  

30. Catch drains and siltation ponds of appropriate size shall be constructed 

around the mine working, mineral and OB dumps, to prevent run off of water 

and flow of sediments directly into the river and other water bodies. The 

water so collected should be utilized for watering the mine area, roads, and 

for green belt development etc. The drains shall be regularly desilted and 

maintained properly, particularly after monsoon.  
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31. Regular monitoring of ground water level and quality shall be carried out 

around the mine area during mining operation. If any stage ,if it is observed 

that ground water table is getting depleted due to the mining activity; 

necessary corrective measures  shall be carried out. 

32. Garland drains and silt traps are to be provided in the slopes around the core 

area to channelize storm water.  De-silting of Garland canal and silt traps 

have to be attended on a daily basis. A labour has to be specifically assigned 

for the purpose.  The proponent shall ensure the quality of the discharging 

storm water as per the  General Effluent Discharge Standards of CPCB. 

33. In the case of any change(s) in the scope of the project, extent, quantity, 

process of mining technology involved or in any way affecting the 

environmental parameters/impacts as assessed, based on which the E.C was 

issued, the project would require a fresh appraisal by this Authority, for 

which the proponent shall apply and get the approval of this Authority.  In 

the case of transfer of ECs, the matter shall be intimated and get the approval 

from the Authority as per the existing norms. 

34. The stipulations by Statutory Authorities under different Acts and 

Notifications should be complied with, including the provisions of Water 

(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and 

control of Pollution) Act 1981, the Environment (Protection) Act, 1986, the 

Public Liability (Insurance) Act, 1991 and EIA Notification, 2006. 

35. The top soil, if any, shall be temporarily stored at earmarked place (s) and 

used for land reclamation and plantation. The over burden (OB) generated 

during the mining operations shall be stacked at earmarked dump site(s) 

only. The maximum height of the dumps shall not exceed 8m and width 20m 

and overall slope of the dumps shall be maintained at 450. The OB dumps 

should be scientifically vegetated with suitable native species to prevent 

erosion and surface run off. At critical points, use of geo textile shall be 

undertaken for stabilization of the dump. Protective wall or gabions should 

be made around the dump to prevent erosion / flow of sediments during 

rains. The entire excavated area shall be backfilled.  

36. All the mining equipment used in Mining like backhoe loaders and 
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excavators cause  pollution and hence shall be serviced regularly & 

maintained  for their efficient functioning  and  for  reducing pollution. 

Disposal of spent oil from diesel engines should be as specified under 

relevant Rules/ Regulations.  

37. All vehicles used for transportation and within the mines shall have ‘PUC’ 

certificate from authorized pollution checking centre. Washing of  all 

vehicles shall be inside the lease area. .   

38. Effective safeguard measures such as regular water sprinkling shall be 

carried out in critical areas prone to air pollution such as haul road, loading 

and unloading points and transfer points and having high levels of PM10 and 

PM2.5.  Monitoring of Ambient Air Quality to be carried out based on the 

Notification 2009, as amended from time to time by the Central Pollution 

Control Board.  

39. Fugitive dust emissions from all the sources should be controlled regularly. 

Water spraying arrangement at project site, parking area, on haul roads, 

loading and unloading and at transport points should be provided and 

properly maintained. 

40. Corporate Environmental Responsibilities (CER) as prescribed by 

SEIAA/SEAC should be carried out leading to Environmental stability of the 

Project region.  The activities carried out under CER should be a part of the 

half yearly compliance report. The certificates from the beneficiaries, if the 

CER part is completed should also be submitted to the State Environment 

Impact Assessment Authority (SEIAA) along with year wise expenditure .   

41. The project proponent is responsible for implementing all the provisions of 

labour laws applicable from time to time to quarrying /Mining operations.  

The workers on the site should be provided with on-site accommodation or 

facilities at a suitable boarding place,  protective equipment such as ear 

muffs, helmet, etc.  

42. The proponent has to provide insurance protection to the workers in the case 

of existing mining or provide the affidavit in case of fresh lease before 

execution of mining lease. 

43. Occupational health surveillance program of the workers should be 
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undertaken periodically to observe any contractions due to exposure to dust 

and take corrective measures, if needed.  The report of health surveillance 

programme should be included in the half yearly compliance reports. 

44. The pits in the abandoned quarries and in the mined area shall be used for 

activities like water harvesting, aqua culture etc. in an eco friendly manner. 

45. If Government land is partly or fully used for mining, the area shall be 

returned at the end of lease period after mine closure with separate 

demarcation with suitable survey marks. 

46. Any accident occurring in the mined out area after the lease period due to 

negligence in carrying out safety measures and non-closure , will lead to 

suspension of all EC obtained for mining by the Proponent. 

47. In case of transfer of EC the matter shall be intimated and approval from the 

Authority shall be obtained as per the existing norms.  

48. The proponent shall submit Half Yearly Compliance Reports (1stof June & 

1stof December) on the status of compliance of the stipulated EC conditions 

including results of monitored data (both in hard copies as well as by e-mail) 

and upload the status of compliance of the stipulated EC conditions, 

including results of monitored data on their website and shall update the 

same periodically. It shall be simultaneously sent to the respective Regional 

Office of Ministry of Environment, Forests and Climate Change, Govt. of 

India and also to the Office of State Environment Impact Assessment 

Authority (SEIAA).   The proponent has to submit Environmental statement 

in form V of Environment (Protection) Rules 1986 to SPCB on 31stMarch 

every year.  

49. The project authorities should extend full cooperation to the officer (s) from 

the Regional Office of MOEF & CC located at 

Bangalore/SEAC/SPCB/CPCB/dept of Mining and Geology, while 

monitoring compliance of the stipulated conditions, by furnishing the 

requisite data/information/monitoring reports. 

50. The above conditions shall prevail notwithstanding anything to the contrary, 

in consistent, or simplified, contained in any other permit, license on consent 

given by any other authority for the same project. 
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51. The Authority reserves the right to add additional safeguard measures 

subsequently, if found necessary, and to take action including revoking of the 

Environment Clearance under the provisions of the Environment (Protection) 

Act, 1986, to ensure effective implementation of the suggested safeguard 

measures in a time bound and satisfactory manner. 

52. The EC given will be withdrawn at any time if the area is declared high 

hazardous by the SDMA.    

53. The Environmental Clearance will be subject to the final order of the courts 

on any pending litigation related to the land or project, in any court of law. 

54. Any appeal against this Environmental Clearance shall lie with the National 

Green Tribunal, if preferred, within a period of 30 days as prescribed under 

Section 16 of the National Green Tribunal Act, 2010. 

55. Concealing the factual data or submission of false/fabricated data and failure 

to comply with any of the conditions mentioned above may result in 

withdrawal of this clearance and attract action under the provisions of 

Environment (Protection) Act, 1986. 

56. The SEIAA may revoke or suspend the order, for non implementation of any 

of the specific or any of the above conditions. The SEIAA reserves the right 

to alter/modify the above conditions or stipulate any further condition in the 

interest of environmental protection. 

57. As per regulation no. 106(2) of metalliferous mines regulation under Mine 

act, the height of any bench shall not exceed six meters and breadth shall not 

be less than the height. 

          Sd/- 
              
                                                    Administrator, SEIAA 
        For Member Secretary, SEIAA 
 
To,    
  

Sri. Rajesh Kumar Jha,  
CEO – Authorized signatory,  
M/s Adani Vizhinjam Port Pvt Ltd. (AVPPL),  
2nd Floor, Vipanchika Tower,  
Thycaud, Thiruvananthapuram - 695014 
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Copy to, 
 

1. MoEF Regional Office, Southern Zone, Kendriya Sadan, 4th Floor, E&F Wing, II 
Block, Koramangala, Bangalore-560034.(through e-mail: rosz.bng-
mefcc@gov.in) 

      2. The Additional Chief Secretary to Government, Environment Department, 
Government of Kerala 

            3.  The Director, Directorate of Environment & Climate Change, 4th Floor KSRTC                              
                  Bus Terminal, Thampanoor, Thiruvananthapuram, Kerala 695001. 
            4.  The District Collector, Thiruvanathapuram 

5.  The Director, Mining & Geology, Thiruvananthapuram -4.  
6.  The Member Secretary, Kerala State Pollution Control Board 
7. The District Geologist, Thiruvanathapuram 
8. The Tahsildhar, Chirayinkeezh Taluk, Thiruvananthapuram District 
9.The Secretary, Nagaroor Panchayath, Thiruvananthapuram 
10.The Chairman, SEIAA. 
11.Website. 
12.S/f 
13.O/c    
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